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PART I

LEGISLATIVE DEPART}\IE\"I
Notification
The [8th QOctober, 1973

B ~No. 42-Leg/73.—The following Act of the Leegi) f

p " - A sdat t
state of Punjab received the ass:nt of tha Governor of_;’u;jl;: oi: tiz::
(6th October, 1973, and is  hereby published for general informa-

u’on e .
Panjab Act No. 35 of 1973

THE NORTHERN INDIA CANAL AND DRAINAGE
AMENDMENT) ACT. 1973 0 FONIAR

AN
ACT
1c omend the Narthern India Canal and Draincge Act, 1873 in its
application to the State of Punjab.
BE it epact. d by ibe Legislatur: of ta-  State of Punjab m the
Twenty-fovrtk Year of the Republic of India asfollows —
i This Act may te calieg the Nerthern India Canal and Drainage sport titie.
(Punjab Amencment) Act. 1973,

iia Capal and Drainage Act, 1873 (hereinafter Amendment

Z. In the Nortizern India
referred to as the principal Act) in its application to the State of Punjab, in of section
section 30-B. for sub-sections (J) and (2), the following sub-sections shall 39*3“ al?‘fa
R . ituted. na: v :— <n
ke substitutec, namely Vi of
1873.

Officer may. after considering the objec-

(2} The TCivisiona! Cana.
tions and suggestions, if any. approve, modify or reject the scheme.

Officer may, szo moti, within a pertod
of publication under section 30-C.
or on an application. by a person aggrieved by the approval,
modification or rejecticn of the scheme. made within a like period,
call for the record of the scheme from the Divisional Canal
Officer and may, after examining the same, confirm the action

taken by the Divisional Canal Officer or may, after affording to

the person affected an opportunity of being heard, approve or
modify the scheme in such form as he may dcem fit or may reject

the same.”.

(3) The Superintending Canat
of thirty days from the date

3. In the principal Act, for section 30-C, the following section shali Su;astitutti%n

substituted. namely — ‘;o.c‘” lofﬂ
: (central Ac

Canal Officer shall, as soon as may be, viif of

articulars of the scheme, as approved 1873.

by him under sub-section (2) of

by the Superintending Canal Officer

scction, as the case may be, in the

¢ sharcholders to implement

to be specified therein

“30-C. The Divisional
publish the p

miblication of scheme. or modificd
section 30-B or

under sub-section (3) of that
prescribed manner and call upon th
it at the ir own cost , within the period
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pm\;dcd that where the scheme has been rejected under sub section (2)
of section 30-B the tact that it has been rejected shall also be pub
tshed 1 the prescnibed manner

provided further that where the record of the case has been called
by the Supenntending Canal Officer  under sub-section (3) of
ection 30-B, the shareholders shall not be called upon to imple-

ment the scheme till the Superintending Canal Officer has {inally
disposed of the matter ™.

SUKHDEV SINGH SIDHU,

Secretary 1o Government, Punjab,
Legislative Department
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